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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4. NO. 720/88

TACNO.
DATE OF DECISION__ 1a+yGetober 1896
Mr,L,V,Yadav & Others Petitioner
Mr. Girish Patel Advocate for the Petitioner (s)
Versus

The Union of India & Others

Respondent

e

Mr.N,S.Shevde & Mr,K,5,Jhaveri Advocate for the Respondent (s)

CORAM

The Hon’ble Mr. . 4 .
A V. Haridasan, Vice Chairman

The Hon’ble Mr. K, Rapamoorthy, Member ()
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?




1., D.V.Yadav
Travelling Ticket Inspeetsr
C/e. Chief Ticket Ipspeetor's Offiece {
ADI Railway Station
Ahmedabad,

2. V.K.,Parmar, Travelling Ticket Inspe eter,C/e¢,Chief
xausdiimy Ticket Inspector's Offiece
ADT Railway Statien
Ahmedabad,

3. R,K,Vaghela
Travelling Ticket Inspecteor
C/e, Chief Ticket Inspecter's Offiece, ADI
Railway Station, Ahmedabad,

4, P,R, Chanllawala
Travelling Tieket Imspeeter
C/o. Chief Ticket Inspecter's offige, ADI
Railway Statien, Ahmedabad, eees. Applicants
Advecate: Mr,Girish Patel

Versus
1. Unien of India
(Notiee through the Gemeral Mamager
W,Railways, Churehgate, Bombay),
2, Divisienal Railway Manmager

Vadedara Divisien, W, Rlys,
Pratapmagar, Vadedara- 390 04 & Others,

esee Respondents

Advogates: Mr, N,8 . 3hevde &
Mr, K.,S.,Jdhaveri

OPAL OMDER
in
O.A, 720/88

Dated 18/10/1996

Per Hon'ble Mr, A,V Haridasan, Vice Chairmem:

Neme is presemt em either side, It appears
that the applieant is mRet imterested ts presecute
the matter, Hemee the applieation is dismissed

fer default, There will ke hewever me erdéens as te

eosts,
Vi~
(K, Ramamoorthy) A,V Haridasan)
Member (A) Viea Chairman |
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pmr




